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Heard both the counsel, Reply filed teday be kept
on record, In this OA the petitioner has prayed fer the follouing
reliefs ¢

" The applicant prays for ascertainment ef his outstanding
salary, leave salary, gratuity, DeAs for January and Feb=

e ' cemiutation amount uwith interest against the said dues and
free Railuay passes for a supsrannuated employee from the
respondents." ' ' ‘ v

2, It must be noted that the reliefs are not specifice

Lo

Hsxeweeyx The petitionerfs grievahcelis that akihexgy he retired on
superannuatien u,8.f, 28,2,91. It'is submitted by fhe 1d, counsel
for the patitioner that the petitioner uas[ggcused in Special Court
" Cases No, 4 of 1992 in the FirstSpecial Court, Aligere, 24-Parganas
wherefrom fhe accased yas discharged by an order dated 15,9.94 as

per Annewmure 'C', He waslals® an accused in another Special Ceurt

Cases Ne, 5 ef 1992 in the same Court yharefrom he was discharged

ruary, 1991, increment due for January and February, 1991,

by an erder dated 15,9,94 as psr Annexure 'O, The petitioner there-

af ter prayed for disbursement and'release of his retiral dues. His
representations are dated 9,12,94, 30,3.95 and 23.8.95 as per Anne-

XUr e 'E'_,'F’ & 'G'.
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3o In the reply furnished by the respmndént-authoritias
there is a reference to the aferesaid Special Court cases, It is
alleged that those cases are still pending and the matter.is sSube
judice. But it appears that those Special Court Cases are drepped
ghd the accused are discharged, It is alse stated by the respondent-
authorities that the disciplinary praceading is pending against the

petitiane}.on grounds diFFerent_Fram these covered by the Special

Court cases.,

4o Be that as it may the Fact stands that the paetitiener's
repéﬁted representations have remain un-answered and at this stage

we are of the view that the OA should bé disposed of uith a direc-
~tion upon the regpendent-guthorities to censider the petitioner's
representations as per\Annéxure 'et, 'Ff‘& G treating the instant
appliéation a8 a part theresf as per extgnt‘ruies within a specified
period, ” ‘ | | |
'5; Accordingly the OA is disposed of with a direction ;pon
the respondenteauthorities to 6onsider thé petitionar's é?orfsaipfA
representations treating the instant application as a part‘there;F
passing a speaking order according to the extant rules.within 8 week
from the date of communication of this ardef. The-dacisio;:or'thé ras
pon;gnt;authorities shall be communicated to the petitionartuithin

a week thereof., The OA therefere stand disposed of,(No order as to

costs,
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